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SANJIV SRIVASTAVA: 

 

 Learned counsel for the Appellant has filed prayer for 

withdrawal of appeal as there is no provision for filing this appeal 

before this Tribunal. He prays that he may be allowed to proceed 

before the appropriate forum.  

2. Taking note of the submissions as made by the learned 

counsel for the Appellant, appeal is dismissed as withdrawn. 

Appellant is free to proceed before appropriate forum to seek 

remedy. 

(Dictated and pronounced in open court) 
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